
central ACniNlSTRATI VE TRIBUNAL PRINCIPAL BENCH

0. A.No.1985/^ ̂
New Delhi: this the H - day of (»lay,1999o-

HDN 'BLE P1R.S. RoADIGE, WCE CHaIRTIaNCa).

HON 'BLE PI RS. LAKSHtl. SUAPIIN ATHaNjPIEPIBERCJ)

Shri Kishan Chaudhaty,
S/o shri Da^al Singh,
Wo A-28-X, DDA Flats,
3 ahangi rp uri,
Del hi

Rsplicanto

(By Advocate: Shri Bi S. Chary a )

\ter9U8

1. ODmmissione r of Police,
Police Headquarters, PI90 Building,
I .Pa Estate,
New CPlhio

2. The Deputy .CDmmissioner of Police«
Ilnd Bn,, OAP,
Del hi

3. Ihion o f In dia,
Plinistry of Hamg Affai rso
Gov/t, of India,
New Delhi

through its Secre.tary.. Respond^ts,
(By Advocate^ shri Rajendr® pandita)

ORDER

^  PiR.s.R>.QDTr:E:. \/icr cHAimflN(A)^

^iiplicant seeks appointoent as Gonstable
pursuant to the test held on 1? fi qr • s.ooou MBio on 1^,8. ye and xntervdeu

hel d on 10,9. 98 ,

2« /^plicant asserts that he had obtained 58 marks
outofSO prescribed for the uri tten exam . an d 7 ma rks
-out of 15 prescribed for the Intervdeu ^nd had he

been awarded the 5 bonus marks adnissibleY" a sports
person holding certificate/Auard o f National lev/el

pursuant to the docunent, a p^tocopy of which has be^i
annexed uiththe addl .affi da v/it''dated 21.4,99, he uould

ha«e secured 70 marks and «,uld net ha „e been excluded fro.

the recruitni t
^ent. In this connection applicant has
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\//enclosed a certificate (Annaxure -l>-4/2) isslwrfby the

Kanazaua's shotokan Karate-fti Academy certifying that

applicant representing Delhi Association secured 1st

Position in the 50-55 ueight categoiy in the 1st All

India Invitational Shotokan Karate Championship
held on 15-17 No vember, 1 994 in Neu Delhi.

3. Aespondents assert,that applicant obtained
56 marks in the written e*am. and 5.83 marks in

intervieu taking his total, to 61.83 marks while those
in general category receiving 66,33 marks and above
were selected. They further assert that the certificate
produced by applicant uas not Issued by any approved
authority recognised by GDI videO.W. da ted 1Q. 4. 91.,
Purthepnore it is asserted that as per para 13 U v) of
later-Standing ,Order Npi!212/97 dated 29.3, 97 a copy of
which is taken on record only 2 bonus miatks and not 5 .
«1B be granted to National Level Players, and even
If applicant's certificate is recognised, he would be
entitled only to 2 bonus marks and would still fall
short of the minim cm 66.33 marks.

Ouring hearing applicant's counsel 3bti Charyta
reteriated that his client was entitled to 5 bonus marks
based on the certificates filed by him and the photocopy
cfthe tocument annexed with the addl .af fida vit dated
21.4.99. Aespcndents' counsel asserted that the same
was no longer operative in view of the subsequent
Standing Order No.212/97 dated 29,^9,, and we brought
to Shri Charya's notice that the afbresaid document
was only one page of some instructtons which did not have
any date, and it was not possible to state how authentic
It was as there was nothing proceeding it or following
it to show who had Issued it, shri Charya insisted that



k
- 3 -

respond^ ts should bo directed to produce the cfccunents

^5? in Fulli

-> iX

5, It is^ Fun danien tal, rula oF pleadings that a

party relying upon a documant has prima Facie to

eistablish its authenticity and ralav^ceo As pointed

out abo v/e the dc cum ant relied upon .by Shri Charya and Filed

uith the add! oaFFidayit dated appear to be

one pa5'doF a document, but the pages preceding it and

Follouing it have not betfi appended by applicant and the

date oF its issue is not l<noun« Lfrider the circumstance *

ue have no reason to doubt Shri Pandita's assertion that

as per 5.0«No«212/97 dated 29,3»97 uhich held the Field

at the time the written te§t/ intervieu were held, only

2 bonus marks were adnissible to a National Level player

and even iF applicant's certiFicate uas accepted ha would

get only 61,83 + 2= 63.83 marks and still Fall short oF

minimum 66,33 marks necessary For being racrottedo'

6. Shri Charya relied upon the bonus marks givai
'I • .

to one Ms. Seama Rafkt, on the basis oF a similar certiFica

in Shotokan Karate by the Hanazaua's Shotokan Karate

03 Acadeny (Oopy taken on record) but From the

photocopy oF the marks sheet takai on record it is

clear that she got only 2 bonus makrs and not 5,

applicants • assertion is accepted that

he secured 58 marks and no t 56 marks in urittai exam,, he

has not denied in rejoinder that he secured 5,83 marks in

intervieu, and even iF his certiFicate in Shotokan Karate
0) Aff.'PwL.iUtiy is apcqsted, that still gives him only 58i^ 5,83

> 2 = 65,83 which still Falls short oF the 66,33 marks

uhich .jere the minimun required For recruitmait, /^plicant

n-
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has not named a single person out of that urittdi

exam,/ln tervi eu who was recruited despite having less

than 66,33 marks in aggrggatoo^

In the result the 0 ,A warrants no interference

and is dismissed* No costs.

(  P1RS. LAKSffll SWAniNATHAN ) ( S.R.AOIGE/^"
MEn8ER(3) \JICZ CHaII?1aN(a)

/ug/


